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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD,

0.A¥N931099/99 DA Tg_Qf_EEQEE:_E-Z:ZQQQ_
BETWEEN 3= _ ,
Shaik Allabakm"":'s' ...Applicant"

AND

15 The Superintendsnt of Po st Pi’lceg
- Tenali Division, Tenali.= 522 201

2% The Postmaster-canargl. Uijayauada Ragion,
Vi jayavada - 520 002%- ..

3% Tha postmaster, Bapatla, HJ0 - 522 101%.

4:.‘=' The Union of India rep. by the Dirscter-
Gere ral , Departmsnt_of Posts, Dak Bhevan,
New Dalhi - 110 0013 -

S, The Union of India rap. by the Secretary
to the Government of India, mnistry of
Health and Family Welfare, Depar&ment of
Health, Nirman 8havan, Nsw Delhi

. . .“Ra spondent s%
COUNSEL FOR THE APPLICANT: MR.T.V.V.S.MURTHY'S
COUNSEL FOR THE RESPONDENTS: MR.V.RAJEFHWAR RAD .

CORAR,
HON'*BLE MR.JUSTICE D.M.NASIR: VICE=CHAIRMAN

0O0rder

PR

Heard the learnsad counsel PL. TAVLS JMurthy for
the applicant and ths learmed standing counssl

I"lr U Rajashuar Rao for the Raspon dants.

2’4 ~ This DA% is filpd for obtaining a declaration
that ths applicant is not liable to pay ay penal
interest on account of delay in the adjustment of the

unutilised advance paid to the NIMS, Hyderabad by R-3 and

contd. %



“

e

consequently R-1, R=2 and R-3 are sought to be directed

rot to recover any penal interest from the sams and to

>

refund the amount recovered from him from Apri1,109%9 onuards.

3% ODuring the course of arguments it was noticed
that the applicant had alreagy made a reprasentation
dt. 1697=-99 to ths Respondant=4 in this connection which
has still not been disposed of. It is nacmssary that bafore
filing the n?n%, the applicant should exhaust all remedies
svailable to him under law! In case he had already made &
have &2
ropresentation, he should waited for six months after
submission of representation? Since the pressnt O?Aﬁ is
Piled before the expiry of 6 months from the date of
representation, it_;;énecassary that an opportunity should

be given to both thd partiss to ensure that the repressen-

tation is disposed of on maritsa

4% ‘ Hencs this DTAﬁ is dispo=d of with a direction to
Respordant-4 to Qqnsider‘thqragp;i;ant's case as sst out
in the repressntation dtf 16=7-1999% Tha said represan-
tation shall be considered and disposad of by Respondsnt-4

as eariy as possible but not later than 31-3-2000%

53} Interim direction givenm by this Tribumal on 27-7-99

that the respendents ere restrained from making recovery

af the dleged dues from the applicant till further orders,

shall remain in qucg; till the disposal of the applicant's

represantation and for a further period of 2 weeks from,

the date on which the said reprssentation is dispo=d ofd

ke o
=TH

*

contd



The Registry is directed to send a copy of
this O?Af alongwith its accompaniments to Respondent

Noe4 to enable him to take inte consideration tha

questionsraised by the applicant in the presant U?Ay

51wy i ud
The DYA,' is disposed of accordingly? No costsd

Py

(Justice D.H. Nasir)
Vica-Chairman

'gA" Dated: 3rd Feb.,2000
(Dictated in Open Court)

L

Pwved
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